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PRINCIPAL BENCH, NEW D

Hon'bie Sari Justice V.S5. Aggarwai, Chairman
”Qw’bié Shri 8. K. Naik, Member (A}
|
Shri Khyait Ram (No.2767/D) -
{Empiloyee No|28700047)
s/o Shri Hori Lal
F/0 H.Mo.A8, Gali No.6
East Vinod Nagar
P.S5.Kaivan Puri, Shahdara, Deibhi

Versus
i. Union of india tnrough
Commjssioner of Poiice
Poiice Headduarters
MSO Buiiding, iF Estatle
New Deihi—z
b
2. Joint Commissioner of Poilice
New Deifhi Range
Poligce Headguartlers
MSQ- Buiiding., iP Estate
New Deini-2
|
3 Deputy Commissioner of FPoiice
Norin-East District, Deihi
|
4. {
B
Iy
|
5 Stiril Vivek Gogia
DCP, | South Distirict
“auziKh’s. New Deihi-106

.Respondentis

j e present appiicaition, ihe
appiilcant seeks to seil aside the order recording the
|
o
contidentiai| report of the applicanit daled Z7.8.2002 and
4 ¢ P o b g 3 . - b e - g e gm by ] e b s e M. A Eo g i s e S Y DTN S |
ihe FEJELLI?N of his represenlation n this redarda daled
< LN o Uy X it T8 T ‘ - - F sii . I P JER PR, U U STy
i9.10.2003 I As a Toillow—-up of the same, ithe order datle
|
30.10.2003 has peen passed removing the name of the
appiicant {ron I E-i.
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2. During the course of submissions, 1t was pointed
to the appiicant that thne order-of 30.10.20063 is an
appeaiabie order and that he may prefer the appeai
3. The grievance of the applicant in  this regard

certainiy pertains to the eariier confidentiail reportis.

4, The appiicant, it terms of what 13 recorded

an appeai to the respondanis 1n
dance with iaw, inciuding the piea pertaining to t
entiries in i
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grievance thereatf ter., fie i

v o~

befoire the Tribunai.
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{ s. ﬁ</é§2;/;/ { V. 5. Aggarwai )
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Member (A) Cha i rinan
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